3643 Written Answery

The Minister of Ladour (Shei V. V.
Girt): The Employees Pruvident Fuads
Scheme, 1952 fremed under Section 3
of the Employees’ Provident Fund Act,
1952, came into force with effect from
the Ist November, 1852

The employers in the factorles con-
cerned are bound by law to implement
the Scheme. The reports received so
far indicate that the employers are
taking steps for carrying out the pro-
visions ¢f the Scheme,
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The Deputy Milaister of Rallwaya
and Traosport (Shri Alagesan): (a)
No proposals for the construction of
new rajlway Iines between Bikaner
and Jaisalmer. and Chooru and Fateh-
pur are under consideration at present.
A preliminary examination for a rall
link between Hindumalkot and Ganga-
nagar {s belng made at present.

(b) It {s not possible at present to
consider new constructions except to,
priority projects in connection wi
the Five-year Plan.

(c) A scbeme for remodeiling Bika-
ner station yard 1is under consldera-
tlon. It is likel{y that work on it will
he undertaken in 1953-54. There ls
no proposal for shifting Blkaner rail-
way station to another site.

(d) A scheme for shifting Bikaner
station about 2 miles away from ‘its
present position was considered by the
Blkaner State Raiilway before 1847
but was abandoned.
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The Deputy Minlatcr of Railways
and Transport (Shri Alagesan): (a)
es.

(b) Yes. Owing to the difficult
position in respect of avallabllity of
coaching stock, it is not yet feasible
to introduce another train between
Hanumangarh and Sarduipur. The
demand has, however, been noted for
the provision of a train when the avall-
abliity of rolling stock permits it.

INnIAN PHAAMACOrOEIa COMMITTEE
(Expenr Sua-CormMaITter)

589. Dr. Amin: WIill the Minister
of Health be pleased to state:

(a) the date on Wwhich eight Ex-
pert Sub-Committees were formed by
the !ndlan Pharmacopoeia Com-
mittee; and

(b) when the reports uf these Sub-
Committees wiil be published?

The Deputy Minjester of Health
(8hrimat] Chandrasekhar): (a) Tbe
eight Sub-Committees were proposed
by the Indizsn Pharmacopoela Com-
mittee in November 1849 but were
actuaily formed in 1950.

(b) The Sub-Committces are intend-
ed to help the main Committee in
technical matters relating to the mono~
graphs of the Indlan Pharmacopoeia
and are not reduired to submit official
reports There will, therefore. be no
publication of the reperts of the Sub-
Committees.

MATEZRNITY BrNEFITS Laws

606. Shrl P. L, Barupal: (a) Wili the
Minister of Labour be s,2ased to
state which States in Inila bave





